
3323 Appropriation [ 10 DEC. 1964    ]        (No. 6) Bill, 1964        3324 
cannot prevent it. We cannot prevent it in 
such a form of Government   .... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): What is your clarification? You 
cannot turn it into a second debate on the 
Third Ref ding. What is your clarification? 
Put it please. 

SHRI SANTOKH SINGH: I could give the 
example of another Government, of Moscow, 
where they have prevented the flow of 
population, into that city. There is a law that 
nobody can go to that city now, but in our 
country we cannot do it. So, keeping in view 
these things we have to think in terms of other 
ways of checking the flow of population, not 
by actually preventing it. Tliat is what I 
wanted to know from the Minister. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The question is: 

"That the Bill be passed." 
The motion   was  adopted. 

THE     APPROPRIATION      (No.    6) 
BILL, 1964 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI RAMESHWAR 
SAHU): Mr. Vice-Chairman, I beg to move: 

'That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1964-
65, as passed by the Lok Sabha, be taken 
into conside ation." 

The Bill arises out of the Supplementary 
Demands of Rs. 102.63 crores voted by the 
Lok Sabha on the 30th November, 1964 and 
the expenditure of Rs. 32,000 charged on the 
Consolidated Fund of India as detailed in the 
Supplementary Demands presented to the 
House on 17th Nov- 

ember, 1964. Detailed explanations in support 
of the Demands have, as usual, been given in 
the foot-notes below the Supplementary 
Demand Statements. I shall, therefore, con-
fine myself to a few introductory remarks on 
some of the major items for which additional 
provision is required. 

A provision of Rs. 216 crores was included 
in the current year's budget for purchase of 
foodgrains both within the country and import 
from abroad. This provision was based on the 
assumption that the total purchases would be 
of the order of 38 lakh metric tons of wheat 
and 10.4 lakh metric tons of rice and took into 
account the likely offtake frjm Government 
stocks. Since then, the food situation in the 
country has necessitated a stepping up of the 
imports both of wheat and of rce and it is now 
estimated that the purchases till the end of 
February 19o5 might amount to at least 58 
lakh metiic tons of imported wheat and 5.'J 
lakh metric tons of imported rice. In addition, 
rice is being procured internally and also 
imported from Thailand, Cambodia and UAR. 
Accordingly, an additional provision of Rs. 
100 crores is inquired in order to meet the 
commitments The additional requirements 
wiH be substantially covered by the sale 
proceeds nf the foodgrains. I need hardly add 
that the question of the requirements of 
foodgrains is constantly kept under review 
and, if necessary, a further Supplementary 
Grant wil] be sought in the Budget Session of 
Parliament. 

An additional provision of Rs. 2 crores is 
required for the payment of subsidy to the 
Indian sugar industry for meeting the losses 
incurred bv it on the export of sugar. As hon. 
Members are aware, the export of sugar was 
resumed in 1960-61 in view of the 
satisfactory supply position Certain 
commitments were entered into which, it will 
be appreciated must be honoured in the 
interest of our export trade. Export of sugar 
however,   in  normal   conditions  entails  a 
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internal price of sugar is higher than the 
international price realised from the 
foreign buyers. Every attempt is, of 
course, being made to export maximum 
quantities to preferential destinations sach 
as Malasia, Canada, USA, Japan, etc. 
Nevertheless, the export of 2.32 lakh 
metric tons of sugar during the current 
year has resulted in a loss to the sugar 
industry on account of which a subsidy of 
about Ks. 2.10 crores is payable to it. At 
the same time, the export has earned 
foreign exchange for the country of about 
Rs,  18.5 crores. 

A token provision has been sought to 
cover the expenditure on the setting up of 
an Education Commission. As hon. 
Members are no doubt aware, several 
Commissions and Committees have in 
the past examamined limited sectors and 
specific aspects of education, but the 
present Commission is expected to make 
a comprehensive review of the entire 
educational system. It will also advise the 
Government on the general principles and 
policies for the development of education 
at all stages and in all its aspects so that it 
may make a powerful contribution to* all 
spheres of national life. I am sure the 
appointment of a Commission with 
eminent educationists from abroad to go 
into the national pattern of education wiH 
be welcomed by all. 

Two other token provisions have been 
asked for to cover the expenditure on two 
aluminium projects, one in the Koyna 
region of Maharashtra and the other in the 
Korba region of Madhya Pradesh. These 
projects are being taken up in the public 
sector with German and Hungarian techni-
cal assistance, respectively, in order to 
meet the demand for aluminium which has 
been growing rapidly. While the Koyna 
plant will have an initial capacity of 25,000 
metric tons per annum with a layout 
suitable for expansion to about 50.0C0 
metric j tons per avnum, the Korba plant 
will i have  a   n anufacturing   capacity     
of | 

1,20,000 metric tons per annum and an 
aluminium smelter with a capacity of 
30,0-00 metric tons per annum. The total 
cost of the two plants is estimated at 
about Rs. 25 crores, for the Koyna plant 
and about lis. 38 crores for the Korba 
plant, including township. The 
expenditure during the current year is, 
however, likely to be mainly in 
connection with the preliminary expenses 
und will be met  from  savings   within  
the  Grant. 

Sir, I move. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Ninety minutes have been 
allotted for this Bill. 1 have got a list of 
eight speakers before me. So, I would 
request hon. Members to limit their 
remarks to ten minutes. Mr. Ram Singh. 

SHRI RAM SINGH (Uttar Pradesh): 
Mr. Vice-Chairman, this House has been 
called upon to pass the Appropriation 
(No. 6) Bill, so that the Government may 
be allowed to meet an additional 
expenditure of over Rs. 102 crores. 
Normally we would have had no 
objection to passing this Bill but because 
of the Government's constant failures, not 
only in domestic affairs but also in respect 
of foreign policy, we do so. In these two 
years since China occupied our territory 
we have done nothing to regain it, nor to 
regain our lost honour. In regard to the 
food situation, thousands of people are 
dying because of hunger. We have 
completely failed in oar food policy 
mainly because of the wrong policies of 
the Government. Government believes 
more in "isms" rather than do something 
practical about it. Their so-called socialist 
pattern of society, which is Soviet-
oriented, is hardly suited for our country, 
but they are going ahead blindly without 
caring for the results. The dealers have 
been dubbed as hoarders, 
blackmarketeers, profiteers and what not. 
But I must submit that whenever there is 
scarcity of a particular item  or commo- 
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dity, the hoarding is not with the dealers 
alone. It starts from the producer and goes 
up to thi; consumer. I am not in any way 
pleading the cause of the dealers, but 1 
must say that they are useful citizens in a 
particular society and should not be 
treated like criminals or second class 
citizens. The summary trial, which has 
been laid down in the Ordinance and with 
which our Party totally disagrees, is 
nothing but an infringement of the 
Fundamental Rights enshrined in our 
sacred Constitution. It is amusing to 
know, Sir, that in spite of the existence of 
the Defence of India Rules, the 
Government have failed to haul up the so-
called hoarders and profiteers and they 
have had to resort to this) Ordihance. 
Hunger whim is stalking the country will 
continue, unless the ruling Party honest 
Uiough, for solving the problem to 
change the Plan priorities, giving prop sr 
em-phasisl to agriculture, safeguarding 
the holdingE of our self-employed 
peasants and not appropriating their 
holdings. A large number of goldsmiths 
are without any employment or job. Many 
of them have committed suicide. When 
our present Finance Minister took over 
from Shri Morarji Desai under Kamraj 
Plan because of the C.D.S. and Gold Con-
trol Orders, hopes were revived that 
something good will be done to them. 
Nothing has been done so far. I request 
the hon. Finance Minister to review their 
case and do something for those 
unfortunate goldsmiths who are without 
any job. 

I must bring to your kind notice the 
very grave condition of the steel re-
rolling mills. The supply position of 
billets, which are the raw material for this 
industry, is going down ever since the 
coming into commission of the big steel 
plants. It was expected when these plants 
were being erected, that the supply 
position 0f billets would be up to the full 
capacity of the re-rolling mills.   But just 
the op- 

posite has happened.    Many mills in 
various  parts  of the  country     have 
closed down and others are working only  
25  per  cent,   of   their   capacity. The    
hon. Minister    of Steel has    so many   
times   assured       the   representatives    
of   the   re-rolling   mills industry      that      
through    Government    intervention    
the    mam    producers,    namely,    
Bhilai,    Durgapur, Indian Iron, Tatas, 
etc., will be asked to   make   up  the  
short-falls     in   the supply of billets.    
No action seems to have been taken on 
these assurances. The monthly 
requirement of billets by the industry is 
86,000 tonnes. Unfortunately,  the  supply  
position has  been shockingly   low.     
From   the   average supply  of 60,000 
tones per month of billets to the re-rolling 
mills in 1963-64, despatches in August 
1964 droped to   only  34,000   tonnes,     
and  further went down to 23,000 tonnes 
in November 1964. The situation is 
therefore extremely serious.    Many units, 
small and big, are compelled to close 
down creating labour troubles and 
financial loss.    I would    request the 
Minister to   take  effective      stops  
quickly   for giving    billet supplies at the 
1963-64 level at least. In case it is not 
possible to    supply from    the   
indigenous sources, it is requested that the 
billets may be  imported from all    
possible sources. Thank you. 
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SHRI B. K. P. SINHA (Bihar): Sir, we 
are living in the atomic age. Our late 
Prime Minister at great pains emphasised 
on every possible occasion to be 
conscious of this new development. 
There has been a new world-shaking 
development, I mean the explosion of 
atom bomb by our neighbour, China, 
which is in occupation of several 
thousand square miles of our territory. I 
regret to find from this Appropriation Bill 
that the awareness of atomic danger and 
the awareness to take counter measures is 
not yet there. 

Sir, there are two small items which-
this Supplementary Budget provides, Rs. 
98,000 for the Department of Atomic 
Energy and Rs. 33,87,000 for Atomic 
Energy Research proper. But as I see the 
break-up of these figures, I find that on 
real research of atomic energy and on the 
security of the atomic establishments we 
are spending Rs. 6,800 and Rs. 
11,37,000. Less than 30 per cent, of these 
new demands really go for atomic energy 
research. That in my opinion does not 
indicate a healthy approach or a healthy 
awareness of the dangers that we are 
faced with. 

Sir, our nuclear programme is strait-
jacketed. It works under certain 
limitations. Number one, we have 
reactors which I would call 'tied reactors'. 
Those reactors we can use only for 
particular purposes and not for any 
purpose for which we would like to use 
them. Then we are getting fissionable 
material from foreign countries even now 
and even their use is tied up in the sense 
that we have not the freedom to use them 
for whatever purposes we choose. There 
is a third limitation but that limitation is 
of our own imposition. That is, we have 
followed the British pattern and therefore 
we are utilising nuclear energy peacefully 
only for the production of power or elec-
trical energy. The result of these 
inhibitions, is that we have not been able  
to   achieve  or  produce  nuclear 
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bombs. To-day is not the occasion when I 
will discuss the propriety or impropriety 
of producing the atom bomb. The 
occasion will come when we discuss 
foreign affairs but even within the 
limitations of the present use of atomic 
energy, we are not doing all that we could 
because of the .three factors that I have 
outlined above. The consequence has 
been that the nuclear possibilities within 
the limitations laid down by our peaceful 
policy are not being realised. Therefore I 
would suggesl for the consideration of the 
Minis'.er of Atomic Energy who happens 
to be the Prime Minister that it is time 
now that we made efforts to establish our 
own reactors with our own designs and 
our own materials, I am confident that our 
atomic scientists— -and we have some of 
the most brilliant atomic scientists in the 
world— can establish their own reactors 
and ■we shall be free to use those 
reactors in the way we choose. Moreover, 
we should' make earnest efforts to pro-
duce in adequate quantity our own 
fissionable materials which would not be 
subject to the limitations that are imposed 
on the material that we import from 
foreign countries. I was rather surprised 
when I read the report of the Rare Earths 
Limited. That project controls the 
production of atomic minerals in this 
country. The report indicates that while 
the profits of that project have gone up, 
there is a fall of 25 per cent, in the 
production of atomic minerals. The 
reason was, there was electricity scarcity, 
power scarcity in Kerala. If power 
scarcity is there, should our atomic 
establishments be the first to suffer or 
should they suffer at all? Is it not 
necessary, in this atomic age, to frame 
regulations according to which power 
shall never be denied, whatever the 
scarcity, to these atonic establishments? 
Within the limits of peaceful uses of 
atomic energy, there are many couniri.es 
which have been using it for particular 
purposes, we ■are using it only for the 
production 
of electricity.    In the U.S. they have 
an Operation GNOME.    According to 

that they produce materials with which 
they blast big rocks. There is another 
operation, known as 'Operation Thresher'. 
Atomic capability is used in this 
operation for digging canals, for blasting 
the underground rocks, etc. There is no 
reason why even though we are wedded 
to the policy of peaceful use ot atomic 
energy, we should not adopt these 
advanced operations in this country also. 
I am informed, and informed by the 
nuclear newspaper that we produce, that 
these two projects would not endanger 
human lives if these projects are carried 
0n in a controlled manner. For both these 
projects, whether it is GNOME or 
Operation Thresher, involve the use of 
plain or clean nuclear material and they 
cause no danger to the people working on 
the project nor to the people who live in 
the neighbourhood subject to certain 
essential measures taken for safeguarding 
their health. I am surprised that when we 
make this plea, we are faced with the 
reply from the Government that the 
limiting factor is the cost. A nation that is 
in mortal danger, a nation that faces grave 
threat from a powerful and aggressive 
neighbour and a nation which, I am 
pained to say, is prepared to spend Rs. 
IOO crores on prestigious programmes 
like television has no money to spare for 
atomic research or atomic projects which 
mean life and death to this country. I 
hope these opinions shall be forwarded to 
the Minister of Atomic Energy. 

I next come to the question of 
education. I have also my objection to the 
drafting of foreign experts and foreign 
consultants in such large numbers on this 
Education Commission. I do not object to 
them on the ground of nationalism. My 
nationalism is not the nationalism of one 
who suffers from an inferiority complex 
but there are weightier and more practical 
reasons. Each country has a particular 
type of education. The system varies 
from country to country. I could know it 
when I went to Mongalia and Soviet 
Russia. Even the American system 
differs from the 
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and we have tried to cull honey from 
every place. We have tried to pool 
together wisdom from all countries. My 
fear is it will become a Tower of Babel, 
with one not understanding the language 
of the other. I will tell you a small 
experience that I had in Russia. I went to 
the Moscow University and had a talk 
with one of the top-most officers of that 
University—the Vice-Chancellor or 
somebody, I do not remember exactly 
who he was but he was holding a very 
high position— and when I discussed the 
system of education, I found and he also 
discovered that our systems differed and 
differed basically and then he told me* an 
interesting story. He was put on a U.N. 
Commission to formulate a scheme of 
education for some African country, 
which was till lately a British Colony. He 
was on the Commission associated with 
certain British and continental experts. 
After they had proceeded with their work 
for some time, the Moscow Professor told 
me that he felt like a tosl Pian and he 
thought he would not be of any use 
because the colonial system of education 
had developed on the British pattern and 
the Russian pattern was entirely different. 
Therefore as a matter of prudence, and as 
a matter of wisdom, thereafter the 
Russian Professor kept quiet. In such a 
situation, I feel that this association may 
not carry us very far. I am told that the 
Education Minister has asked for an 
interim report on the language of the 
Universities. It is my fear that through 
this—I do not challenge the motives of 
the Education Minister, I never challenge 
it—tout my fear is that this may lead to 
the rush of English by the back door. 
After independence, education has 
assumed a mass character and mass 
education can only be given in the 
language of the masses—the mother-
tongue. We have made earnest efforts to 
revive the standards of English. We have 
now established one higher institution in 
the South, T am told, in Hyderabad I 
assure you,   establish    thousands   of  
institu- 

tions for maintaining the standards of 
higher English in every Block of the 
country but even then the standards of 
English are not going to revive because 
there is mass education. I will finish with 
a small story. We all know the story of 
King Canute. The courtiers of Canute 
told him that he was a superman and that 
even the tides of the ocean would roll 
back at his command. Canute was a wise 
man. Canute demonstrated to his 
courtiers by ordering the tides back. The 
tides would not obey him. The place of 
courtiers has now been taken by experts, 
by the Vice-Chancellors and what not. It 
is for the Parliament to lay down the 
policy. The experts have to operate, 
within the limits of that policy. The 
experts cannot influence the policy of the 
Government.    It is for us    to 

influence and lay down the 5 
p.M.   policy    of the    Covernment. 

But then the experts say you 
cannot do without English. The experts 
also say that you can roll back the tide of 
your regional languages and mother 
tongues. But the tide will not roll back. I 
hope our policy framers were as wise as 
King Canute. (Time  bell rings.) 

Just  two minutes,  Sir. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Yes. 

SHRI B. K. P. SINHA: Sir, whenever a 
plea is made for the introduction of 
Hindi, we are told that Hindi is 
inadequate. And who are the gentlemen 
who pass this judgment? The  gentlemen    
who    do    not know 
what   is  An \ is it not 
the duty of the Government to remove 
this inadequacy? In this connection I am 
reminded of the Hebrew language. 
Hebrew was a dead language. It had been 
dead for two thousand years. But the 
Hebrew language, after waves of 
migrants began pouring into Israel, the 
Hebrew language was again revived after 
it had  been  dead    for    two    thousand 
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years. We have completed seventeen years of 
our independence. They, the Israelites, are one 
year younger; they became free only in 1948, 
and w.thin > ten years of their independence 
education in the university, in all the technical 
subjects, began to be imparted in the Hebrew 
language. And why should we not take 
advantage of the lessons and experience of these 
Israeli people? 

Sir, whenever we make a plea for Hindi,   we   
face    a   reaction.     Choice phrases are flung at 
our face,  'Hindi lobby',     'Hindi    imperialists,'   
'Hindi-walas'.    If  there  is  a    Hindi    lobby, 
then the first lobby,  or the firs*, lobbyist was a 
Bengali gentleman, Sarda   j Charan  Mitra—if  
I  mistake  no':    his   j name—who, in the 
nineteenth century   | was   the   first   man   to   
make   a   plea for the  introduction  of Hindi  a      
the national      language.    He    called      it 
Devanagari.    Again,     if    there   is   a  I Hindi 
lobby, then I am afraid the first   j lobbyist    was    
Mahatma    Gandhi,   a   | Gujarati gentleman, 
who did no': come   | from a Hindi area.   But he 
knew that the unity of this country can be main-
tained only if gradually Hindi is introduced   as   
the   official   language   of this country.   Who 
is a Hindi lobbyist then? Then Hindi lobbyist 
wa;. Mahatma Gandhi. Then comes Hindiwala. 
Now, the first Hindiwala was Swami   | 
Dayanand    Saraswati,  again   a  Gujarati   
gentleman  who  came  from    the Saurashtra  
region,   from   the       same region from  which    
our    Education Minister comes. 

THE VICE-CHAIRMAN (SfflK M. P. 
BHARGAVA) : It is time to wind up, Mr. Sinha. 

SHRI B. K. P. SINHA: I am just now 
winding up, Sir. Because these epithets are 
flung at our face, I am putting this plea to 
rebut the charge-of 'imperialists'. If a 
gentleman who comes from a stock which is 
less than half per cent, of the population of 
this country, whose mother tongue is English, 
makes a plea for the continuance of English, 
he is a patriot. On. the other hand, if we, who 
represent fifty per cent of the population, 
make a plea for Hindi—it is not our plea 
alone; it is the plea of Mahatma Gandhi; it is 
the plea of many great' men; it is the plea of 
the Constitution of India—when we make that 
plea, we are dubbed imperialists. The roles 
have changed, because the country's status has 
changed. We who gave of our best to the 
country in' the age of the national struggle are 
today called thr imperialists. Those gentlemen 
who found the fulfilment of their soul and the 
development of their personality while serving 
under their British masters are the patriots 
today. I do not make a plea for the 
introduction of Hindi here and now. My only 
plea is: Create conditions so that Hindi 
develops, if at  all it is  undeveloped, rapidly. 

Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The House stands adjourned till 
11 A.M. tomorrow. 

The House then adjourned at five 
minutes past five of the clock till 
eleven of the clock-on Friday, the 
llth December., 1364. 
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